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‘New Delhi,

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

PRINCIPAL BENCH
NEW DELMI.

ReAe No, 91/95 in

0A No.,613/90

Ngw Delhi, dated the 26th May, 1995

Hon'ble Shri S.R. A dige,Member (A)
Hon'ble Spt.lLakshmi Swaminathan, Member(J)

Shri B.Re. Dhiman

S/o Shri Lsbhu Ram,

R/o 3/11732, Sat Nagar,
Karol Bagh,

eee Review Applicant,

(Present in person)

Vs,

1. Delhi Rdministration, through
the Lt.Governor, Raj Niwas, DBelhi.

2. The Director,
Directorate of Technical Educationy
Rouge Avenue, Neu D=lhi,

3. The Principeal,
Pusa Polytechnique,
Nouw Delhi.
- oee Respondents
(By D.Rs Shri Dhirendr.a Kumar with
Shri Surat Singh, Advocsate

0 RD E R (ORAL)

(Hon'ble Shri S.R. Adige, Member (A)

This is a Review Application bearing
No.31/95 filed by Shri BsRe Dhiman praying for revieu

of judgment dated 25.10,1995 in 0A Np,613/90-B.%.0himan

v.lelhi Admn.é& others.

_ A
2, In that U.A.%/appliCant, wbo was working
\ ~

as a Yorkshop Instructor in P—usa Polytechnic, had

~prayed for selection grade w.e.f. 1980 with all .

consequential benefits, None had appeared for the

applicant, when the O.,As was heard' on 25.10,1994,

On that date, the respondents counss} Mrs, Avnish




/
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Ahlauwat was prssent and was heard, Thefea?ter, upon
perusing the materials on record, the Tribunal by the
impugned judgment, held that ths applicant had not
made out =a casé to interfere in the matber and the

04 was accordingly dismissed,

3. . Applicant has now prassad R, A bearing Ng,91/95¢
He appaared in psrson and uas-heard. On behalf of
respondents, Shri Dhirendra Kumar, Superintsnding
(Litigation) Dspartmental representative alonnuith

Shri Surat Singh, respondent counsel uere prassnt

and heard,

4, During the course of hearing, our attesntion
was ﬁraun to paragraph 3(ii) of the reply to the
ReAs filed by the respondents, and earlier 6rder
of the Tribunal dated 12,9,91 in TA No, 8/94/95-
Umed Singh v,Delhi Administration and others, in
accordance with uwhich, the seniority vas modified,
The applicant, therefore, accepted before us that
the seniority list, as modified by the Tribunals'
ordér dated 12,9.97 was correct and he had no
grievance with the same, Consequent to the rsvision
of the seniority list, S$/Shri Swami Néthan and

Swarn Singh, who warlier were senior to applicant,
had nouw become junior mot only to the applicant himself,
but to various oﬁhefs. Respondents have averresd in
thair reply, that they have taken up the mattesr of
stepping up of pay of all those senior to S/Shri
Swaminathan and Swarn Singh etc, with Department

of EdUCatibn, Ministry of Human Resources andlevelODment
Govt.of India, New Delhi, In this connection, our
attenéicn was invited to the letters dated 4,10,1994
and 23.,11,1994 sént by Directorate of Training and

Technical Education; Delhi Administratien uwho are the

respondents before us addressed to Ministry of Human
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Resources and Developmant, Govt.of India, New Delhie
We notehouwever that the Ministry of Human Resources
and Development, Govt,of India has not been impleaded

as a party in either the OA or the RA,

5. Applicant Shri Dhiman stated befors us :

. Sl ol A ‘ S
that he would not pressgd the RA, if his pay Eﬁsﬂ”ﬂmﬁudhwf
stepped up to the level draun by $/Shri Swami Nathan
and Swarmr : Singh, in accordance with the respondents

ouwn auernmant7as contained in thatr reply.

6, We note that the applicant has retired from

service on 31,1.1993,

7e - In vieu of the fact, that applicant has

seeks is
stated before us that what he actually/ the

stapping up of his pay on par with that of S/Shri
Swaminathan and Swarn Singh, and the consaqusnt’
bensfits following therson, and as tﬁé raspondents
themselves app=ar to rave taken the matter in
hand and are pursuing the same with the Govt,of
India, we do nd considerzaﬁ;assary to keep this
RA pending, Ye dispose of the same with a direction
to the respondants to pursue the matter actively
uitﬁ?&?nistry of Human Resources and Developmant,
G ovt, of India and take necessary Step3.t0 ensure
that a desision in this rogard is obtained within

two months from the date of recsipt of a copy of

this order, This R.A, is disposed of accordingly.

N@ costs, .
(Lakshni Swaminathan) (S.R. Adiga )
Membaer (3J) Member (A)
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